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6. Flr iance the matter is adjourned to 15.12.2017,

d/-
Pantuta Mohan

Present SHRI M. K- SHRAWAT
MEMBER (J)

SHRI BHASKARA PANTULA MOHAN
MEMBER (J)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPAM LAW TRIBUNAL ON 27.I1,2017

L. lnr, Kqc\, L l"Llr"*"i 0Jv bt PJ I.'"u-* 4-
\is Lyts L.^, f"o, li ,e

ORDER

C.p. No. G66/252lNCLT/IrtB/MAH/2017
1. The Learned Representative of the petitioner is pres€nt,

2. The Petition is mentioned by praecjpe.

3. An Application under section 252 for Restoration of the Company is filed.
Report of the ROC Mumbai is awaited.

4. The Petitioner shall also place on record through an Affidavit that the
Company is on going concern and after demonetization no substantial Cash
was deposited in any of the Bank Account.

5. The Report of the ROC is awaited. The Registry to write a letter to ROC
Mumbai to submit their Report on or before IS.f2.2Ot7.

Bhaska ra
sd/-

M.K. Shrawat
Member (Judicial)

SECTION OF THE COMPANIES ACT: 252 ot the Companies Act, 2013.

Member (Judicial)
27,1L,2017,


